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O R D E R 

(Virtual Mode) 

28.01.2021  Counsel for Applicant submits that the IRP has not been 

paid his fees of Rs.2,50,000/- as was directed vide Orders dated 19th 

November, 2019. It is stated that there was further direction given on 31st 

August, 2020 by this Tribunal. The Counsel for Respondents 2 and 3 states 

that they will pay the amount within 10 days and file proof of the same in this 

Tribunal. 

 

 The Respondents 2 and 3 are directed to deposit the amount of 

Rs.2,50,000/- with the IRP who will receive the same, and Respondents 2 and 

3 will file the proof of the receipt within two weeks in this Tribunal. If the 

Respondents 2 and 3 do not pay as above, we may have to issue Notice of 

Contempt and take further steps.  
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List the Contempt Case on 16th February, 2021.  

       

 

    [Justice A.I.S. Cheema] 
      Member (Judicial) 

 

 

(Justice A.B. Singh) 
Member (Judicial)  

 
 

 

[Kanthi Narahari] 
Member (Technical) 

/rs/md 
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